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REPORT 
1 

INTRODUCTION 

I. "tbe Chairman of the Committee on Subordinate Legislation having 
bee.- '-orieed by the Committee to present the Report on tbeir behalf, 
prete~' thil their Twent,.fiftb Report. 

~. 'The matters covered by tbi, ReJ)\)rt were considered by the Com-
miUeo at their sittin .. held on 25 June. 1983, 30 and 31 lanuary and 20 
Febr....,., lt84. . 

,. The Committee took evidence of the representatives of the Ministry 
of Commerce regarding Tea Board (Amendment) Bye-laws, 1978 on 25 
June, 1'83. The Committee wish to express their thanks to theofficets of 
tbeYiniltry for appearing before the Committ.ee fandfurnishiDI the 
information desired by them. 

4. The Committee considered and adopted. this Report at their sittinl 
held on 19 April. 1984. 

,. The Minutes of the sittinp, which form part of the Report, are 
appended to it. 

6. A Statement showins the summary of main recommendations} 
o~ations of tbe Committee is appended to the Report (Appendix I). 

o 
THE INDIAN INSTITUTE OF LEGAL METROLOGY 

R.ULES, 1980 (G.S.R.. 194-E OF 1980) 

(A) 

7. Sub-rule (l) of rule 3 of the Indian Institute of Legal Metrology 
~UICl, 1980 (O.S.R. 194-E of 1980) read u under: 

"3. c.r.. to Ite Im,.ned at die IDIdtate.-

(1) There shall be imparted at the lnstitute,'long-term -and short-
term tIaiDin, in ICpl metrology and sucb other subjects as may be 
recommended by tbe CoJllmit~, II 
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S It was felt that the detail! of training and other subjects should be 
..,elt out in the r~les itself for the information of all con~rned. ~ 

9. The Ministry of Civil Supplies, with whom the above matter was 
talr'JIl up, stated as under : 

"Legal .metrology is the name given to all applied metrolOJY.· su\ljected 
to rcpJations by la~. The extent of legal metrology varies from,oae~. 
country to anothe,. In some countries almost all practical measureJDeats.·, 
are under lepl control, whereas in. other co,:!Dtries. legal ~ctrology is 
NItrieted to a few quantities used in trade. In most countries. howcwC!l'" 
JepJ metrology covers aU measurements relating to the protection of.·~ 
individual from financial, health and environmentals point of view. 

The scope ud coverage of lepJ metrology in IDdia is in a stateorftux.:. 
For the present. tbe new legislation includes within its . am~ 
measurements involving commercial transactions, industriaI produi:-

. lion and protection of human health and safety. The seope, bow-
ev~r, is.1ikely to increase with a..view to ensuring protection of.the 
consumer in other fields too. 

ID view of the above it is not possible to visualise at this stage the detail. 
of 8\lbjccta to be covered under the "WOUI long8Iidshort term 
training courses in lega) metrology. Further. tmining courses have 
also to be devised to suit the needs of other developing countries. 
As the Indian Institute of Legal Metrology is the only institute of its 
kind'in South East Asia and Africa. C8ndidatesfrom this part of .the 
world also attend various training courses of the Institute. The 
coones bave to be given proper orientation' to meet the needs of 
these countries. In the public interest it is adVisable, therefore, to 
provide in the rules a measure of' flexibility in this reg:lrd, H 
tbe existing provisions in the sub-rule." ence 

10. ne Co ..... are DOt cGariaced of die':"';" ....... .,. tile .,.,...t of a.u Sa""" ad feel .... - ..... 1IIIdatIte ........... far t.ck 
... tile ,... 1962, tbere is .. jwstl .... ill .... arawu-a to..,. .... • 
..... ., two •• i .. , ~t tile.... ... eo ... 01 LepI MetroJ.v .. tile 
c.-., II .. ill· ...... ella. n. 0--... -.are ... die .... of die 
........ ...,.a of die ,., ............. 1iIIort-... H-.i, .... are .................... , ...... lie.,. WI" t8 die __ )IOIIIIIIe, fa die '* 
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fer the iDro;matiOliaDd guidance of the trainees IS ia'the case of • Uaivcrsity 
prospectus. 

(B) 

" 

~ - . 'II. Sub-rule (5) of rule 3 of the Indian Institute of _ Legal Metrology 
Rules/ 1980 read as under: 

II Courses to be imparted at the Iastitlite. 

• • .. 
(5) The actual duration and the detailed curriculum of every long'term and 

every short term training course shall be determined by, the 
Committee. " 

12.: It was felt that the actual duration and curriculum of the long-term 
and -short.,term:. training courses should be spelt out in the rule, itself to render it 
self-contained. In reply, the Ministry of Civil Supplies stated as under: 

"The Institute is responsible for imparting trainin~ in 'legal metrology'-a 
subject which has many facets and is sJill, in a developing stage in our 
country. The future scope and coverage of Jegal metrology cannot be fully 
'visualised at this stage. Therefore, it may not be possible to spell out 
correctly tbe details of curricula und duration of different training courses 
to be conducted at the Institute. In view of tbis it has been laid down in 
rule 3(5) that the duration and the curricula of every long-term and every 
short term training course shall be determined by the Advisory Committee 
to be constituted in accordance with the procedure laid down in rule 8. The 
Committee composed of experts from the concerned departments/organisa. 
tions will be in a better position to formulate along correct lines the details 
of the courses from time to time keeping in view the changing trends and 
needs of legal metrology- in tbe country, Besides this, the~tent of a 
training course have to vary'depending upon the ba.::kground, position and 
expertise of groups of trainees. 

The training courses also cover trainees from other countries-whose 
bacWound, training and expertise will all have to ~ taken into account 
before devising curriculum for a particular course. It is impossible to 



....... ..,-

visualise aU the variations involved and make provisions for them in the 
rub." 

13. TIle Committee are DOt eoaYiaced of tile reply.f die Departmellt of· 
CiYII Sapplies. Tbey leel tbat the actual daratioa .... carricalam 01 tile coanes 
iJIIparted at die lastitatioa should be speJt Old fa tile raJa to make diem seII-
cODtalDed. The Committee, tberelore, daJre tile De....-m-t to .... die Sab-
nIe (5) of Rale 3 of tile Iadiu IDstItate of UpI MetroIOU Rules, 1980 at aD 
""Y date to tile DeCeIU')' eft'ed. 

(C) 

14. Rule 7 of the Indian Institute of Legal Metrology Rules, 1980, read 
as under: 

"7. _.latloa 01 admisslo. to tbe lasdtate.-

The admission to the various courses run by the Institutesball be 
made by the Principal, from amonsst the eligible candidates, with tbe 
previous approval of the Director." 

15. It was felt that suitable guidelines should be laid down as a safepard 
pinst any arbitrary use of the discretionary powen vested in the Principal of the 

institute. In reply, the Ministry of Civil Supplies stated as uDder: 

"Tbe power vested in the Principal in matter of admission bas been res-
tricted by the provision that the previous approval of the Director ahall be 
necessary." 

16. The CC)8IIDittee are DOt satisfied witlt tile reply of tile Departmetd 01 
Clnl Supplies aDd desire daal suitable pideUaea .,... be ..... for .......... 
... ,... aay arbitrary .. or' tbe discretioary powers vested" tile PriKJpaI, 
Director of tile lastltate ia die matter or ... issioa to tile I .. titute. 

17. Sub-rule (1) "frule 8 read with su~na1C8 (5) aod (6) of rule 3 0( the 
Indinn Institute of Lep1 Metrol<-!!y Rules. 1980 provided as under : 



"8. A.w.ory Committee.-(l) The Central Government may constitute all 
Advisory Committee for advising it m relation. to the functions and 
development of the Institute or in relation to _h other matten cOn-
ccrnmg the Institute as that Government may consider necessary to 
refer to the Committee." 

• • 

"3. eo.ne. to be _parted at the lDItItate • 

• • • 

(5) The Actual duration and the detailed curriculum of every lonl-
term and . every short-term .trainins course shllil be determined by 
the Committee. 

(6) There shfll/ be such refresher counea for a specific purpose and 
for such duration as the Committee may recommend." 

18. It was observed that the constitution of an Advisory Committee undor 
Rule 8(0 ibid. was not manda~ory on the Central Government. However. tho 
pl'Ovisions as contained in sub-rules (5) and (6) of rule 3 tendered it mandatory 
to constitute a Committee for purposes of th~ rules. The Ministry of Civil 
Supplies. which were asked to reconcile the position. stated in reply as under : 

"In lub-rule (1) ofrules 8, tbe word 'may' appearioa in the firlt line will be 
substituted by the word 'shall'. 

19. In a subsequent communication dated 20 July. 1983. the Ministry of 
Food aDd Civil Supplies (Department of Civil Supplies) forwarded the comments 
or the Ministry of Law in the matter to read as under : 

"The word 'may' is appropriate as it aives discretion to the Central Govern-
ment to determine as to the time and coaditions on the happeuiaa of 
which the Advisory Committee ia to be CODItituted." 

20. Alter eoIIIWerIag die repI, of die Departaat of QYiJ s."u. ... 
... ~ .. of tile MiIIIItrJ of Law ......... coMitIdIoII of ... AbItorr 
CoIudtIee, tile Committee approve the ......... to lUt.dtute tile wort ' ..... 1' f • 
... ,' fa .... nIIe ll) of RaIe 8 of die I8dia IMtitIIte of LepI Metr." Ralet, 
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1980. The CommiUee desire tile Depa:tm.:r.t b notify the amendment. at an early 
date. 

(E) 

21. Sub-rule (3) of rule 8 of the Indian Institute of Legal Metrology Rules, 
1980 read as u uder : 

"(3) The Committee may, if it is of opinion that the association with it of 
any ~! "on is necessary in the interests of the Institute, co-opt, not more 
than lwo persons as.its members and tbe persons so co-opted shall be 
deemed, for the purposes of these rules, to be the members of the 
Committee and shaH have the same rights and privileges as are enjoyed 
by any other member of the Committee." 

22. The sub-rule vested wide discretionay powers on the Committee in the 
matter of co-opting members on the Committee. Hence it was felt that in the 
absence of any criteria prescribed in the rules, some guidelines might be issued by 
the Government in this regard. In reply, the Ministry of Civil Supplies stated as 
follows: 

.. As advised by. the Committee the powers vested in the Advisory Committee 
to co-opt arc being restricted by making suitable changes in the word-
ings of the sub-rule. It is proposed that tbe words 'two persons' 
appearing in the third line should be substituted by the word, 'a person 
connected with tbe work of legal metrology'." 

23. In a subsequent communication, the Ministry of Food & Civil Supplies 
(Department of Civil Supplies) forwarded the following comments of the Ministry 
of Law in the matter: 

"It is better if some guidelines are provided for co-opting members in the 
Advisory Committee." 

24. The C,lInlllitttc CDdurw the acll'ice of the Ministry of Law that it is 
better ir some guidelines are proTided for co-opting members on the AtbisOry 
Committee. The Committee accordingly desire tile Department of Civil Supplies 
to take necessary action OD tile sagestecl UDeS at an early date . 

. . (F) 

25. Sub-rule (4) of rule 8 of the Indian Institute of Legal Metrology Rules. 
1980 ~d as under : 

", .. ) TIle Committee shall regulate its own procedure includin& the quoJ;um 
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. at its meetings, and shan meet at ltast once in. e.eb year at such place 
and at such time as it may think fit. ,,'., 

26. It was felt that the procedure, incll,lding the quorum at. its m~ti~gs, to 
be followed by the Committee should be laid down in the rule instead.of l~viQg it 
to tbe Committee. In reply, the Ministry of Civil Supplies stated as .under; 

'~n terms of this sub-rule. the Committee has. to meet at least once' a year. \ 
It is felttbat for the. sak.e of convenience other procedural matters should be ' 

• decided by the C~mmittee itself." 

. 27.' The ColDmittee are Dot satisfied witb the reply of the Pepartilleat of 
a~1 Sapplies aad desire that the provision for procedDre, . inciudiig' the quorum at 
its meetiags to be followed by the Advisory Committee, should be laid down io tbe 
rule lilelr instead or leaviDl it to the discretioD or the said Committee. 

(0) 
- .' 

28. _ Sub-rule (6) of rule 8 of the Indian Institute of Legal Metrology Rules, 
1980 read as under; 

"(6) Save as otherwise provided in sub-rule (2), the term, of ('ffice of. thc 
members of the. Committee shall be three years ~ , 

Provided that a member- may be renominated for ~ like period-
by tbeauthority competent to nominate. him under this rule: . 

Provided further tbat if the Committec is not . reconstituted after 
thc expiry of the term of office of its members, the term ot office of its 
members shall stand cxtended until the Committee is duly reconstituted 
under this rule." 

29. It was fclt that the outer limit of the period upto .which the. term of 
Committee could be extended should be provided in thc rule. As at present, the. 
Committee once constituted could go on in indefinitely which wa~_no' the isteD--
don of sub-rule (6) which provided that the term of office of the Committee shall 
be three years. In rcply, the Ministty of Civil Supplies stated as und('r : . 

"The advice of tbe Committee is being acc:epted: Necessary modification 
will be madc in thc rules accordingly." 

. . . ~ 

30. In a subsequent communication, the Ministry of Food & Civil Supplies 
(Department of Civil Supplies) forwarded the following comments of the Ministry 
of Law is: this rcprd; . 
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"Nomrally the term of office of the members stands automatic:ally extended 
until the new Committee is reconstituted. In the instant case the Advibory 
Committee c:onsists of mostly Government officials, as such it would not 
make any difference if the members appointed to the Advisory Committee 
are allowed to continue after the expiry of their term until the new Com-
mittee is reconstituted." 

31. The Committee, .fter coosideriag tbe reply of the DepartmeDt of Ciril 
.".. aDd the eommeat. of tile Miaist.., of La ... in the matter desire the Depart-
__ of CIYil Supplies to specify ia tbe wb-rale (6) of Rale 8 of the Indiaa IIIstita .. 
of LepI Metrology Rales. 1980 tbe outer limit of tbe period upto wbleb tile tena 
of the Committee could be exteDded. 

(H) 

32. Sub-rule (10) of rule 8 of the Indian Institute of Metrology Rules, 
1980 read as under : 

"(10) A nominated member of the Committee may resign his membership 
by addressing a letter to the Chairman and on the resianation bein, 
accepted, the office of such member shall fall vacant." 

33. It was felt that the maximum period within which the resignation musl 
be accepted should be laid down in the rule. In reply, the Ministry of Civil 
Supplies stated as under : 

"Tbe function of the Advisory Committee is of a Developmental nature. 
As sucb there is not likely to be delay in accepting the resignation if. 
member wants to disassociate himself with the working of the Advisory 
Committee. If too much rigidity is introduced in the rules, it is feared that 
the Advisory Committee will not get going at all. Hence. there appears to 
he no need for cbange in the sub-rule." 

34. ne Committee are DOt satided witlt tbe reply of the DepartmeDt of 
ClTII Sapplles ud feel that tbe period witbia wlticla tile resignatioll of. __ -
....... ber 01 tile AdTlSOl"J Committee sItoaId be accepted. be laid dowa ia tile rule 
Itself. Tile CoDUDJttft. tllerefore. desire tbe DepartmeDt to amead tile IadiaD Iasti-
hit, 01 Lepl Metro..., Rules, 1980 to tile desired el"ect. 

(I) 

35. Rule 9 of the Indian Institute of Legal Metrology Rules, 1980 read as 
amckr : 
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may award such t;:ertificate of proficiency or diploma or hoporarium to 
the person who has sUClCessfu])y completed the ~rainiQg a~ the Institute, 
as tbe Committee may recommends. 

(2) The Institute may make payment of honorarium to such pers~ 
and at stich rates as may be recommended by the Committee." 

36, . It was felt that the payment of honoraria was a substantive provision 
~d it should more appropriately find a place in the Act itself. The Ministry of· 
Civil Supplies stated in reply as under: 

"The payment of honoraria by the Institute will be subject to admi~istrative 
and financial control of the Central Government. "Hence no change 
appears to be necessary." 

37. 1be Committee obsen'e tbat payment of honorarium is a .substautive 
provisiOD. 1be Committee have time and again emphasized tb8t StiCb prollsi. 
1II0IIId lavarlably flfJW from the enabling Acts. The C·.)mmittee, therefore, desire 
;ft.e . Mmtstry~' to . bring forth the oeeessary amend~g legislati~~ in t~ ~t~ndards of 
weights aad Measures Act, 1976 before Pal'liameot .in thi~ r~ard·." or alternatively 
delete tllerelev.Dt provisioDS from the'·rales,, 

(1) 

38. Rule 10 of the Indian Institute of Legal Metrology Rules, 1980 read as 
.un.der: 

"10. Fees.-The Institute may ~harge fees at the ratesp~ified in the appro-
priate rules. for-

(a) services rendered by it as a reference· stan~·ard I~boratory ; 

(b) functioning as a laboratory for the approval of models; and 

(c) rendering metrological facilities to the industriell, and fees may be 
charged at different rates for different services rendered by t~e 
Institute. " 

39. It was pointed out to the Ministry of Civil Supphes that the fees to 8e 
charged should be spec:ifiedin the rule itself and .if so· needed, .with .. a foot-note 

.·that thescwould be subject to variation. 19 reply, the Mi,nislry.of.9.ivjl Supp~iVS 

.J&ated as under : :: • . ;,' 

"As this rulo not~ the fee to be cha(ge4 8hal) ~. ~pec~ed in oth~r rules' iO 
. . . -.' . ',... . .... .' ~ ,'.~ : .. ". 

. . .'. 
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be framed under the Weights &: Measures Act, 1976. Hence it may not 
be necessary to include the fee schedule in these rules." 

40. Ja view of die G,neramellt's reply that the fees to be charged shall he 
.... ..... ID IDOdier set of statutory rules to be framed ...... tile Weights ad 
Meaaret Act. 1976, die Committee do DOt insist on spec:ifyiDg SllCh fees in the 
.. 10 of die ...... Iastltute of Legal Metrology Rules, 1980 as a special cue. 

01 

mE WEALm-TAX (SECOND AMENDMENT) RULES, 1980 
(S.O. 7S-E OF 1980) 

41. Rule 8M of the Wealth-tax Rules, 1957, as inserted by tbeSccond 

"8M. FarnftIIInt .,f partlatlars In certain Cases-Where any person who is 
rcJiltered al a valuer under section 34 A B or who bas made an 
application for registration as a valuer under that section is, atany.time 
tbereaf'ter-

(a) convicted of any oft'eftce and sentenced to a term of imprison-
ment: or 

(bl found guilty of misconduct in his professional capacity by any 
association or institution referred to in suh-clause (i) of clause (e) 
or sub-rule (13) of rule SA : 

he lban immediately after such conviction or, as the case may be, 
finding. intimate the particulars thereof to the Board. ,. 

42. It was enqui~ from the Ministry of Finance whether tbe Board had 
any independent arrangement to find out if a person registered as a valuer has 
been convicted of an ofl'enc:e or found guilty of misconduct is his professional 
capacity. In their reply dated 23 June, 1981, the Ministry stated tbat there was 
IlO aucb ariaqemenL 

43. The Committee considered the matter at their sitting held on 27 JuDe. 
1983 Uld obeened that there did not appear to be a specific provision ia- the· 
Wealth-to Act. 1957, requirinla person who was registered as a valuer or who 
had IIlIde an application for reaistratioa as a valuer under sectioa 34AB or the 
Ad. ibid, to l'amisb particuJan of his comictioa to the Board. The Conunittce, 
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therclore, desired that an inquiry might be made from the Ministry of FinaDce' 
(Department of Revenue) to ascertain-

(i) whether an amendment of the parent Act was not considered desirable 
in that regard ; and 

(ii) whether rules and regulations should not be framed to enable the 
Board to know whether a person bad incurred disqualification or not. 

The Ministry of Finance (Department of Revenue) in their reply stated u 
,UDder : 

..... the suggestion regarding amendment of tbe Wealth-tax Act made by 'the 
Committee on Subordinate Legisb!.tion are acceptable and that they would be 
processed' for implementation when a Bill to make amendments to the direct 
taxes enactments is next introduced in the Lok Sabha," 

44. TIle Committee Dote ",til satislactioa that oa· beiDa poiated oat, tile 
Mlaistry of Flaanee (Department of ReVell .. ) bave agreed to amead the Wealtla . ' 

Tax Act.19S7 to make specific provisions reqlliriag a valuer or ror a ,...on "II. 
bu made .all applicatiDn fDr registration u a valuer, to flll'llilll particula" of .... 
past CODvlctious for .. y otreace or mitcoaduct ia lIis professlooal capadty, to tbe 
Board. The Committee desire the Miaistry to take DeCeIIary acdon to brlaa rortll 
tbe amendilll legislation before Parliament expeditiously, 

IV 

THE TEA WAREHOUSES (LICENSING) ORDER, 1980 
(S.O. 983-E OF 1980) 

45. Sub-clause (7) of Clause 9 of the Tea Warehouses (LaGlin,) Order, 
1910 (S.O. 983-E of 1980) read as under: 

"9. ·Coaditiou 01 Ucence.r"';· 

• ·>~/::4{;~"'~ ~ • 
(7) The Licensing Authority _ may Jay down norms for productioa, 

storage, blending, packagin, of tea in consultation with the Tea 
industry • 

• • • 
46. The aforesaid sub-cluuse dtleptes power to tbe Licensing Authority to 

.. ,... 40wn norml for production, storage, bJendin" packqin. of tea in consulfa.. 
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. tiDDwith the Tea Industry. It was felt that to make the rules self-contained, such 
DOnDI ahobld have been spelt out in the Order.' 

47. On a reference made in the matter, the Ministry of Commeite stated. 
in their reply dated -II January, 1984, as under: 

"The norms. for production, storage, blending and packaging of tea are 
, ,required to be changed from tim~ to time keeping in view the needs of the· 

industry. It will, therefore, be difficult to specify these norms in the Rules. 
The Licensing Authority has, tberefore, been authorised to lay down the 
norms in consultation with the Industry." 

48. ' The Committee are ClOt coaviaced by the' reply of the Ministry of Com-
_ce-o The Committee feci that ,.ith the experieaee gaiaedol'er the years siaee 
tile eomiag iDtO (orce of the Tea Ad, 1953, It should have beeIl possible for tile 
GcrvemmeDtto lay down broadly, the requisite aorms .. the LieeDsing Order itself, 
to'lIIIke It seIf-c:ontaiDed. 

v 
THE INDIAN 'TELEGRAPH (AMENDMENT) RULES, 1983 

(G.S.R. 86-E OF 1983) 
I 

49. Rule 443 and sub-rule (3) of Rule 511 of the Indian Telegraph Rules, 
1951 as substituted by Amendment Notification No. G.S.R. 86-E of 1983, read as 
under: 

"443. Default of paYlDeDt-lf. on or before the due date, the rent or other 
cbarges in respect of the teJephone service provided are not paid by 
the subscriber in accordance with these rules, or bills for charges in 
respect ,of calls \local and trunk) or phon08rams or other dues from 
the subscriber are not duly paid by bim, any telephone or telephones 

f or any telex service rented bY him may be disconnected without 
notice. The telephone or telephones or the telex so disconnected 
may, jf tbe Telegrapb Authority thinks fit, be: restored, if the default-
ing subscriber pays the outstanding dues and the reconnection fee 
together with the rental for such portion of the intervenio8 period 
(durina which the telephooe or telex remains disconnected) as may be 
prescribed by th~~ Tdesraph Authority from time to time. The sub--. 



scriber shall pay all the above charges within such period as may be 
prescribed by the Telegraph Authority from time to time." 

• • • 
RaleSlJ 

"(3) If on or before the due date, the rent or other charges in respect of 
telex service provided are not paid by the subscriber in accordance with 
these rules or bills for charges in respect of calls· (local, national and 
international), or other dues from the subscriber are not duly paid by 
him. any talex or telephone or telephones rented by him may be dis-
connected without notice. The telex or telephones so disconnected 
may, if the Telegraph Authority thinks fit, be restored if the defa~lting 

subscriber pays the outstanding dues and. the reconnection fee together 
with the rental for such portion of the intervening period (during which 
the telex or telephones remain diconnected) as may be prescribed by 
the Telegraph Authority from time to time._ Subscriber shall pay aU 
the above charges within such period as may be prescribed by the 
Telegraph Authority from time to time." 

SO. The Ministry of Communications (P & T Board) were asked to state (i) 
tbe genesis of the aforesaid amendments, and (ii) whether there were adequate 
provisions to enable the &grieved party to represent against the decision for dis-
connection of the telephone/telex service eSJ)CCially when the non-payment of dueS . 
was for reasons beyond one's control. 

51. In their reply dated 17 September, 1983, the Indian Posts and Telc-. 
graphs Department (Office of the Director General of Posts and Telegraphs) 
itated as under: 

........ Rule 443 of JTRs dealing with disconnection of telephones for non-
payment of dues and its restoration, has been in existence since 1960 and 
bas been amended from time to time. Rule 511(3) of lTRs d~ing with. 
disconnection of telex connections for non-payment of dues was introduced 
w.e.f. 30.5.69. Both the ruleS provided for suspension of tho' services for 
non-payment of 'any other dues'. The. Department had felt that this pro-
vision would enable them to suspend one service for non-payment of dues 
relating to the other. However, the Ministry of Law to whom the case was 
referred, had held that the Rule bas to be interpreted 'ejusdem generis' and 
therefore, 'other dues' should be read only in the context and cannot be' 
deemed to include dues of other services. A copy of the Ministry of Law', 
opinion in this regard is enclosed for information. (See Appendix-II), 
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Since the Department ptoviding both the Ld~phone and telex services is the 
lame, it will not be correct to continue one serviCe when the subscriber is' a 
defaulle~ in respect of another service and is evading payment of the dues. 
A number of instances where the subscribers continued to enjoy the facility 
of one service despite being defaulters in respect of other, came to the notice 
of the Dep~nment which found itself helpless to deal with the situation due 
to lep! lacuna in the rules. The pre&l:nt ame~dment is therefore, intended 
to plug the loophole in the ITRs so that tbe Department can deal with the 
defaulting subscribers effectively. 

In the we of telcphone/telel dues outstanding against any subscriber. he is 
Jiven a telephonic intimation about the pending dues and requested to make· 
payments. In the case of telex connections, a notice in writinS about the 
pending dues is sent to the subscriber givins him a period of 7 days to settle 
the dues. In the case of telephone subscribers. registered notic:ea. are sent 
to those who requtlit the same, on payment of nomiaal charses. 

No apecitic provision exists in the rules for representation against the 
decision for disconnection of telephone/telex services. However, officers in 
the Department always consider any requests for additional time due to 
circumstances beyond the control of the subscriber favourably. DiscoDD~ 

tion is taken recourse 10 only as a last resort as means to expedite payment 
of dues." 

51. TIle Committee DOte from tlte reply 01 tile IadIu Postl .... T ........ 
DlfUhDeIIt that the iDteatioa 1I8derI, .. die ameDdmeatt ..... to I'IIIeI 443 ... 
511(3) of the .adtl" 'feJearapb Riles is to .,ower tile Departlllellt to cueeI ..... 
... ....... .... M.x co~'iOll5 if tiler. Is a clef.lt 011 tIM! put of tile .......... .. ,."lIteDt of _s fD respeel of eitlter lenlce. TIle CoaualUee feel tliat .... 
..... ,. If. aot jIIsti8ab!e and are coatrary to tIM! spirit of die pubUc atIHtJ 
..mce .xpected of .... Department. The Committee, tller.fore, _ire tile ~ 
.... tn ""'111, tile amendments lorthwida to saTe tile public of -, av,*,-bIe ....... 
..... So far as recover, of oatstllldina dries is coaacenttd, tile Depar1IBeat ...... 
,..oceM to explore dae lepl remedies ".!abIe to..... iadudiaa diseoaectioa of 
..... rtiallar seryic:e to _. with die .raaltiaa _bscrillers. 

53. TIle C __ 18mit_ obit,.. tIIat dIere is ao 8Diform pracdce of .. Yia&1IOtice 
far .. oaaecta of telepltoDe .... telex services. n. C .. adttee, tllerefore, ....... 
... ne,.rtmeat to eyolYe a .. If.... practice reprdiac serrice of .. ~ 
Mtkft ill .. matter of two senices ... _urpcnt. dae _me .....,. ta ....... 
~ I._ to put it ... ......, loodac. 
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54. TIle Committee further observe that there is no provision in the Imli .. 
T~ Rales for representati'm by the aggrie\'ed party against tbe decisioD for 
tisconnection of the telepho.r.e cr telex service a~ tbat the requests for extension of 
time due to circumstances beyond the control of the subs~riberare being considered 
1ty tile ofticia'8 of the Department on the merits of each case. The Committee, 
tllerefore, desire that suitable provisions rega,.ding k'ep~'esentation against tbt: ded-
... to discoDnect the telepbuue or te!exservice aod for the exteasioD of time for 
reasons beyond.ODeS control, should be incorpo~ated in the statutory rules instead 
of,leaviDi the matter to the discretion of the ofllcia's of the Department. 

VI 

THE CARDAMOM (AMENDMENT) RULES, 1982 
(G. S- R. 145 OF 1983) 

55. Sub-ruJe (4) of the Rule 42 of the Cardamom Rules, 1966, as substi-
tuted by the Cardamom (Amendment) Rules, 1982, read as under-

"(4) Such cheques and all orders for making deposit or investments, or 
withdrawal of the same, or for tlie disposal in any other manner, of 
the funds ofthe Board shaH be signed by the Secretary, or by ally 
other officer of. the Board duly authorised by the Secretary and 
countersigned by the Chairman or, in the absence of the Chairman, 
by any other officer of the Board duly authorised by the Chairman." 

. 56. It was felt that the expression 'any other officer' appearing at two 
places in the afol'esaid sub-rule was vague in ai much as it did not indicate the 
desipatiOD of such officer. 

57. On a reference made in the matter, the Ministry of Commerce, stated, 
in their raply as -under : 

\ 

..... the purpose of the amendment was to enable delegati"n of Powers to. 
regional offices in places like Sikkim and Karnataka to sign chequea 
for making payments. The present formulation prQvides flexibilities 
and since DO amendment would be required for delegation to other 
regional offices in future. Safeguards are in built as the person con-
cerned has to be authorised by the Secretary, Cardamom Board. Beside. 
,he draft Notme,tiOD was approved by the Ministry of Law," 
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!I. 111 .. of the eireamstances stated by «he Miwistry. of COlllmer~ tile 
eoa.Jttee '3 BOt i8fIIt GD spedfying abe raildmum raDk of theofticer to Ite 
......... ., tt.e Secretary /Chairmau of the Cardlmom'"Board, IS a spt'daI c:ae. 

vn 
THE INDIAN TELEGRAPH (SECOND AMENDMENTI RULES. 1983 

(0. S. R. 175 OF 1983). 

59. Sub-rules (4) and (5) of rule SOSA or the Indian Telegraph Rules, 1951 • 
• iDlerted by the hidiao Telegraph (Second Amendment) Rules.' 1983. read as 
under : 

U(4) In tbe case of an application made before the date<lf commencement 
of tbe Indian Telegraph (Second Amendment) Rules, 1983 and in 
rapect of which no tclo:x connection has been provided. the applicant 
shall be required to pay to luch authority as may be specified in a 
notice issued by the Telegraph Authority. the amount of deposit 
required to be paid under sub-rule (1) witbino period of three ?nonths 
from the date of issue of such notice. 

(5) If the applicant does not deposit the amount required to be paid UDder 
sub-rule (4). within the period specified in the notice referred to ill 
that sub-rule. the application shall be cancelled." 

60. It was felt the in case an applicant was unable to deposit the amoUDt 
due to reasons beyond bis control within the specified period of 3 months and if 
be lOupt extension of time for the purpose, it would appear to be unreasonable 
if bit application was cancelled on the ground of non-deposit of amount withiD 
the specified period. 

61. On a reference made in tb matter, the Ministry of ~mmunicatiODI 
(pAT ~ent) stated. reply as under : 

..... to permit applicants who were unable to deposit the amount of RI. 
10,000/- by 30th Juue. 1983. the period of three months bas been 
elltcockd upto 30th September. 1983 ..... 

62. The Ministry have aaxmIi:~Gty substitucd the WOrds 'a period of liz 
months' for the words ". period of lhr.:~ months'.in sub-rule (4) of rule SOS-A 
01 the I.-laD l'eIepaph Rules riM O. S. R. 49()..£ dated IS June, 198~. 
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63. The Committee Dote tUt tbe Posts aud Te'egraphs Department have 
siDee extended the period for making deposits by tbe applicants upto 30 September, 
1983 iDstead of 30 Jane, 1983. However, the Committee' still feel that tbe rules 
should make specific provisions for atrordiog 0PP:lrfu1ity of being heard to those-
applic:aots who Iaad not been able to make payment eve .. within the exte~ded period 
of time for reasons beyond their control. As no useful purpose is likely to be 
served by insertioD of the desired pro!isions at this stage, the Committee do not . 
iDSist for aD ameadment of the rules for tbe present. The Committee will, however, 
like the Departmeat to take 80te of their views whenever such situations arise ia 
fatare. 

vm 
THE UNION PUBLIC SERVICE COMMISSION (MEMBERS) 

AMENDMENT REGULATIONS, 1983 
(G.S.R. 311 OF 19&3) 

64. Preamble to the Union Public Service Commission (Members) Amend-. . 
ment Regulations, 1983 (G. S. R. 388 of 1983) read as under :-

"G. S. R. 388-ln exercise of the powers conferred by Sub-clause <a> of 
article 318 of the Constitution, the President here by makes the follow· 
ins Regulations, namely :-" 

65. It was observed that tbe notification (No. G. S. R. 388 was, in fact, 
an amendment notification ~ to amend the Union Public Service Commission 
(Members) Regulations, )969, but the Preamble thereto did not clearly indicats 
the fact. On being pointed out to them, the ministry of Home Affairs (Depart-
ment of Personnal and Administrative Reforms) stated in their reply as under :-. 

" ... action is being taken to amend the Preamble tc? the Union Public 
Service Commission (Members) Amendment Regulations, 1983 Publi-
shed in the Gazette of India, Part II Section 3 (i> dated 2· May, 1983 
with a view to making it clear that these regulations were further to 
amend the UPSC (Members) Regulations, 1969." 

66. TIle Committee note wJt)a satfsfaedon that. OR be" pointed oat, tile 
MiDistry of Home Aft'airs (Department of PeJ'SOllllel and Administrative Refonns) 
"Ye agreed to ...... tile Preamble to the Union Public Service Co ..... issioa 
(MeatI.en) . Ame._. IlepIatioBI, 1983 !JO as to make It clear that these 
' .. 1 .... were fartIIeJ to ..... tile UPSC (M_bers) Regaladons; 1969. TIle 
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CeanaJttee Wre the Mini5IrJ to tak-e tile Deee •• ..,. aetioa hi tile matter opedi-.....,. 
IX 

THE DALMIA DADRI CEMENT LIMITED (ACQUISITION' AND 
TRANSfER OF UNDERTAKrNGS) ADMINISTRATION OF 

FUNDS RULES, 1983 (S. O. 358-E OF 1983) 

67. Rule 3 of the Dalmia Dadri Cement limited (Acquisition and Transfer 
of undertakings) Administration of-Funds Rules, 1983 (S. O. 358-E of 1983) read 
asunder :-

"3. A ...... stratloa of PrOYldeat FwId.-The moRies standing to the credit 
of the provident fund, superanouation fund, welfare fund or any other 
fund relatable to the employees whose services stand transferred by or 
under the Act to the Central Government or the concerned Govern-
ment company, as the case may be, shall. OD and from the appointed 
day and till such time as alternative mod~ of their administration or 
disposition or both are formulated, be dealt with by the Central 
Government or the concerned Government company, as the c::ase may 
be, in accordance with the provisions 'Of the' rules, regulations and bye-
laws applicable to, or of any law governing the provident fund, super-
annuation fund, welfare fund or any other fund and its administration 
immediately before the appointed day, with such modifications as may 
be C8rried out in the said ruJes;'regulations and bye-laws by the appro-
priate authority." 

68. The terms 'such modifications' and 'appropriate authority' occurring in 
Rule 3 ibid., appeared to be vague in as milch as these did not clearly specify the 
'.modifications' and the 'authority' in the role itself to make it self explicit. 

69. On a reference made in the matter, the Ministry of Industry (Depart-
ment of bh:lustrial Development) stated, in their reply as under: . 

" ...... the question whether. the terms 'such modifications' and 'appropriate 
authority' occurrina inRu1e 3 of the Dalmia Dadri Cement Ltd. (Acquili-
tioa & 'l'raD.rcr of UndertatiDp) Adm~tion of Fund Rules, 1983, 
require to be modified in order to mate them. more cIs and specific, baa 
beea coIIIidered by this Deptt. ill cODsUltatioa with the MiDistrf of La" 
(lqielative DeputmeD.t). 



As regards the term 'such modifications' occurring in Rule 3 of the afor~ 
said rules, this ministry are of the view that the authority that makes 

. or administer the rules normally, have the power to modify the same 
according to the needs and it would be difficult to provide in the Iules 
the specific modifications that could be made at any point of time. 

As regards' the term 'appropriate authority', this ministry are of the view 
.. that from a. reading of Rule 3 of the said rules, it would be inferred 

tbat the term refers to 'Central Government' or 'the concerned Govern-
ment Company. If. however, it is still considered necessary tbat the 
term should be modified suitably, the matter will be further examined 
in this Department. 

70. 1be Committee note from the reply of the Ministry of Industry (Depart-
ment of IDdustriai Development) the difficulty in specifying tbe term 'such mocliftca-
tiODS' occuring in Rule 3 oftbe Dalmia Ddd ~emeDt Limited (Acqoisition aM 
Trusfer of Undertakiags) Administration of Funds Rules, 1983 and do not like to .. . 
plD'sue the matter any furtber. 

71. The Committee note tbat witb regard to the term 'appropriate authority' 
the Ministry subscribe to tbe view that the term bas reference to the 'Central' 
_Government Comp~l'Iy' in the given context. The Ministry, however, agreed to 
examine the matter further for modifying suitably the term 'appropriate authority 
oc:caring ia tbe Rule 3 of tbe DaJmia Durf Cement Limited (Acquisition .... 
Transfer of Undertakings) Administration of Funds Rales, 1983. The Committee,' 
therefore, desire the Ministry to amend the said Rule to make the term more 
specific. 

X 

IMPLEMENTATION OF RECOMMENDATIONS CONTAINED 
IN PARAGRAPHS 8-9 OF THE THIRD REPORT OF COMMITTEE 
ON SUBORDINATE LEGISLATION (SEVENTH LOKS~BHA) 
REGARDING THE TEA BOARD (AMENDMENT) BYE-LAviS, 
1978 (G.S.R. 458 OF 1978) 

72. Bye-law 30B of the .Tea Board Bye-laws, 1955 8.$ inserted by the amend-
ment of 1978 read& as under: . 



"lOB. lMaraaee'" other Social Seeurity measares-The Board may intro-
duce, from time to time, any scheme of insurance and other social 
security and welfare benefits to officers IIJld other employees other 
than those appointed by the Central Government at such conditions 
and at such rates as arc admissible to the Central Government 
employees of comparable posts or to their families under rules and 
orders issued by the Central Government in that behalf and in force 
(or the time being." 

7'3. It was felt tbat there should be suitable provisions in the Bye-taws for 
publi:.hing the Schemes framed thereunder in the Gazette of India so that they 
miabt not escape scrutiny by the Committee on Subotdinate Legislation. 

74. The then Ministry of Commerce, Civil Supplies and Corporation 
(Department o( Commerce), with whom the matter was taken ~n their reply 

• dated J 3 August, 1979 staled as under: 

....... ~the service conditions of the Tea Board employees are almost at par 
with those of Central Government employees and the entire scheme of 
service conditions will have to be notified if the suggestion is accepted. This 
ministry is, therefore, of the view that in cases where the service conditions 
vary in any details from those applicable to Central Government employees, 
those may be notified to be available to the Committee for scrutiny. 

75. Not being satisfied with the above reply of the ministry, the Committee 
iD paragraphs 8-9 of their Third Report (Seventh Lok Sabha), recommended as 
uader : 

"The Committee Dote ~t according to the ministry the service conditions 
of the Tea Board employees are almost at par but not identical to those of 
Central Government employ~s. The Committee observe that it is possible 
that in certain vital aspects the conditions of service of the tea Board 
employees may vary from those of the Central Government employeea. 

The Committee furtber observe that though the ministry have indicated their 
willinpess to publish such schemes as are different from tbose which are 
applicable to the Central Government employee&. it is likely that many of 
the important provisions of tbe IiChemes framed under bye-law 30-B may 
not be published in the Gazette at all and thus escape scrutiny by the Com-
mittee. The Committee are also of tbe view tliat publication of part of the 
scheme will not help them and others coru:erned in understanding its futl 
implications and impact. The Committee, therefore, desire that all schemes 
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framed under.. bye-law 3O-B of the Tea Board Bye-laws, 1955 shoul~ be 
notified in the Gazette of India in their 'entirety for the information of all 
concerned. 

,76. In their Action Taken Note dated 28 June, 1982, the Ministry of 
Commerce (Department of Commerce) stated as under:-

4'Tea Board have so for implemented only one scheme (i.e. "Central 
Government employee's Insurance Scheme) in accordance with the provi-

/ sioDS contained in tbe Ministry of FiDance O. M. No. F.60/14/77-IC dated 
24-6-1977, without change. Therefore, it is felt ~hat the provisions of tbis 
scheme need not be p~blished in the Gazette of India. . ." 

On the basis of Bye-law 30(B) of the Tea Board By~laws, 1955, all social 
welfare schemes introduced by the Central Government could be imple-
mented in the Board without any modification, for which each scheme need 
not be notified in the Gazette. There appears to be some app"rehension that 
the Tea Board may introduce any scheme which may not be exactly in Jine 
with the scheme for the Central Government Employees. 

It is clarified that all the Welfare Schemes introduced by the Central 
Government may be introduced in the Tea Board in terms of Bye-law 30(B) 
of the Tea Board Bye-laws, 1955 in its entirety without any modification. If 
there be any modification on any scheme, such schemes will be sent to 
Government, for notification in the Gazette. The details of such schemes 
for Central Government employees are, in fact notified by the ministry of 
FinaJ?ce. If a separate gazette 'notification is insisted upon, the net effect 
wilJ be that in spite of the existance of bye-laws, the Board will not have the 
power to introduce any schemes approved by the Central Government for 
its own employees, and bave to approach Government for notification in 
the Gazette for every s~e scheme to be introduced. 

77., During evidence on 2S June, 1983. the witness stated that By.Jaw 30B 
was specifically introduced in the Tea Board Bye-laws with a view to adopt the 
scheme of insurance, social security and other welfare benefits for non~Govem­
ment employees of the Tea Board. Under Bye-law 30B, the Tea Board had no 
choice but to adopt tbe scheme of the Government into to, The Tea Board wu 
not free to amend or change any provision of tbe Centraf Government scheme. 
The Tea Board would only be extending a well-known scheme, which was already 
thero in the.Gazette. to a further group of persons. The witness subscribed to the 
view that re-notification of the scheme de novo was an avoidable repetation in that' 



respect. In c::aae, the Tea Board desired to adopt a scheme other than the· one 
applicable to the Central Government employees, it could not operate the same 
under Bye-Jaw lOB. The witness, however, admitted that there were no, difficul-
tiel in notifying the scheme in the Gazetle again. 

78. The witneas also ioformed the Committee that an insurance 'scheme 
was already in operation for the benefit of employees of the Tea ~rd. When 
the Tea Board proposed to extend the Central Government Employees,. Insurance 
Scheme to its employees, the Government felt tbat a new bye-law might be added 
to the Tea Board ,Bye-laws &0 carry out the purpose in view. Ultimately, Bye-law 
lOB was incorporated on 28 march, 1978. However the proposal for extension 
of the Central Government Employee" Insurance Scheme continued to remain 
UDder consideration of the Government and so far no benefits had been extended 
under Bye-law 30B. ' 

79. Wben asked to slates tbe reaSons for delay in getting approval of tbe 
Government, tbe witness stated that the Ministry of Finanee did not favour the 
straishtaway adoption of the scheme. The Ministry pointed out that the insurance 
premium of the Central Government Employm Insurance Scheme was very low 
u it was based on a large number of employees. The Tea Board might not be 
able to generate the rCAuisite corp9s of funds to sustain the scheme on self-finan-
cin, balis with comparatively much smaller number of its employees. The 
employees of the Tea Board could also not be amalgamated with the Central 
Government employees on a self-financing basis. as the premium in the case of 
Central Government employees was very low and tbe Central u?vemment had 
to Jive full benefits to all. In tbe later balf of 1981. the Tea Board was advised 
to find 0 ut as to what the Life Insurance Corporation could do in fOrmulatina a 
aimilar scheme for their employees in providin, a suitable iosura,pce scheme. 

BO. The witness further stated that the Central Government Employees 
Insurance Scheme was introduced for the' first time at a very low premium rates. 
The Ministry of Finance thon uked the various statutory boards and autonomous 
bodies to examine the pros and cons of the scheme 10 as to MID a similar scheme 
for their employees without asking fOT Government help for any liabili~ that~ 

miabt accrUf on the baais of the new scheme. The witness addc.d that the fioan-' 
cial implications of introducing a parallel scheme bad since been worked out by 
the Tea Board. The Tea Board Ptborities bad since worked out that it would 
be possible for them to sustain the scheme on their own on the pattern of premiwtt 
applicable to tbe Central Government employees. The matter was under consi-' 
cIIIratioG of the Associate FiDaDcc for praeDt. . 
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81. In their subsequent reply, the Ministry of Co~merce have stat~d as 
under :-

"2. As desired by the Chairman Qf the Committee, the pending proposal 
from the Tea Board to implement the Central 'Government Employees 
Group Insurance Scheme for the. benefit of the Tea Board Employees 
under the Bye-law 30B of the Tea Board Bye-laws has been examined 
in detail by this Ministry in consultation with the Department of Ex-
penditure and the Insurance Division:of the Finance Ministry. 

3. It has been founo' that on the basis of the existing nuinber of emplo-
yees of the Tea Board, it would not be possible for _ the Tea Board to 
run this Scheme on a finapcially via'ble basis. moreover, there are vari-
ous legal difficulties involved in the Tea Board's implementation of the 
Central Government Employees Group Insurance Scheme as all Insu-
rances Scheme are subject to the Life Insurance Corporation Act, 

- 1956. 

4. The Tea Board has been informed of the above position and they have 
been advised to consult the Life Jnsurance Corporation to enabJe them 
to draw up a scheme specifically for the benefit ,of the Tea Board 
Employees. In the event of the Scheme being introduced, the same will 
be notified in the Gazette. ' 

Tbere are no other schemes pending under Bye-Law 30B". 

, 
82. Tbe Committee Dote from the reply of the representatives of the MiDlstry 

of Commerce that Bye-law lOB was introduced in tbe Tea Board Bye-Jaws witb the 
sole purpose of adopting of Central, Govemmeat Employees Welfare Schemes for 
tile employees of the Tea Board. The representative clarified tllat it was DIJt iDteD-
ded to amend or chaDge any provisioD of tbe ,Central Government Sebeme which 
was already iD the Gazette, but to extend the beneftt of such a scbeme to the 
.. ployees of tbe Tea Board. In this cOnaectiOD the representatives coaceded that • dIere would be DO difticalty in notifyiag such schemes jD the official Gazette. The 
CGIbmittee trait dlat the MiDistry would keep their assaraace to the Committee 
dlat Is • ev.t of • applicatioD of any Central Govemmeat Employees Welfare 
1ICIte .. ad iD particular CeatraJ Gov~ment Employees Group insuranCe Scheme 
to tile e ..... oJ'ees of tile Tea Board, the same woald be notifted ia the o.i~ 
Gaette. 
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XI 

ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDATIONS 
MADE BY, AND ASSURANCES GIVEN TO, THE COMMITTEE 

ON SUBORDINATE LEGISLATION 

83. TIle Committee Dote with utisfactioD tbe actioa takea by Govenuaeet 
oa tlleir earJier recollUDe8dadoDS .. indicated in Appendix 10. 

NEW DIll.HI; 
April 4, 1984. 

ChDit,a 15, /906 (Saka) 

R.S. SPARROW, 
Chairmtm, 

Committee on Subordinat~ 
Legislation. 
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APPENDIX-t 

. (VIde Paragraph 6 or the Report) 

Summary 0/ main Recontmendatlons/ObserWltions ,!",de by the Committee 

S. No. Paragraph 
No. 

Summary, . 

(I) (2) 

1.10. 

'}. 13. 

3. 16. 

(3) 

The Committee are not convinced of thF reasons 
advanced by the Department of Civil Supplies and feel 
that as the Institute was set up as rar back as in the year 
1962, there is no justification in their argument to liy, 
after a lapse of two decades, that the scope atid coverage 
of Leg'll Metrology in the country is still in a state of flux. 
The Committee desire that the details of the subjectS in 
respect of the various long-term and short-term courses, 
that are imparted at the Institute, ~hould be specified, to 
the extent possible, in the rule for the information and 
luidance of the trainee. as in the case of a University 
prospectus. 

The Committee are not convinced of the reply of the 
. Department 01 Civil Supplies. They feel that the actual 

duration and curriculum of the courses imparted at the 
Institution should be spelt out in the rules to make them 
.~lf-contained. The Committee, therefore, desire the 
Department to amend the Sub-rule(S) of Rule 3 of the 
Indian I!1stitute of Legal Metrology ,Rules, 1980 at an 
early date to the necessary effect. 

- . 
The Committee are not satisfied with the reply of the 

Department of Civil Supplies and desire that suitable 
guidelines should. be issued for safeguard against any 
. arbitrary DIe of tho discretionary ])CWers vested in the 

27 
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!»ri!lcipalfDirector of the Institute in the mattet' of admis-
.ioa to the Institute. 

A fter considering the reply of the ~ll~ of Civil 
Supplies and the colnmenta of the Ministry of Law 
regarding ~jtution of the Advisory Committee, tbe 
Committee approve the IUJSestion to substitute the word 
'shall' for 'may' in sub-rule (1) of Rwe 8 of the Jndian 
Institute of Lesal Metrology Rules, 1980. The Committee 
desire the ~partmeDt to nOldY th .. amendment at an eady 
date. 

Tho Com:mittee endorse the a4vi~ of the Ministry of 
. .... w th~t it is better if some guidflines are provided for 
. oO-Qpting lIIeqtbers on the Advi~ry Committee. The 
Committee ac:cordinsJy de~ire the Department of C;vil 
Supplies to take necesSary aetion on the sUuested lines at 
an early date. 

The Committee are not satisfied with the reply of the 
'1)ep&rttncnt of CIvil Sllppliei and desire that the provision 
for procedure, including the quorum at its meetings to be 
rollowed by the Advisory Committee, sbou.ld be laid 
down in the rule itself in stead of l~ving it to the discre-
tion or the aid ~ommittee. 

Tho . CoDUllittee •. after considering the reply of the 
Departmcmt or Civil Supplies and 'the comments of tbe 
Ministry Of Law in the atteidcsire the Department of 
Civil Supplies to. apccify in ~tbe sub-rule (6) of . Rule ~ of 
the Indian Institute of Legal MetrOlogy Rules, 1980 the 
9,-" U.,m of tbe, pcrjod,upto .:w,1.\i~ tho term of tbe Com-

1 mi~ee COIdd be eXleQdod. 

. Tho Comnrittoe are not satisfied with the reply of the 
Qepanmcnt of CiVil S.pplieS and feel that tbe period 
wilhii whiCb the resipadon of a nominated member of 
the Advisory C ornmittee should be accepted. be laid 
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down in the rule itself. The Committee, therefore, desire 
the Department to amend the. Indian Institute of, Legal 
M~trology RuleS. 1980 to the desired. effect. 

The Committee observe that payment of honorarium 
is a substltntiveprovision. The Committee bave time and 
again omphasized that such provisions should invariably 
flow from the enabling Acts. Ih! Committee, therefore, 
desire ~he Ministry to bring forth the necessary amending 
legislation in the Standards of Weights and Measures Act. 
1976 before Parliament in this regard or alternatively 
delete the relevant provisions from the rules. 

In view of~he Government's reply tbat the fees to be 
charged :mall be la;d down in another set of statutory 
rules' to be framed und~r the Weight and Moasures Act. 
1976. the Committee do not insist on specifying such fol's 
in the Rule 10 of the Indian Institute of Lepl Mtltrology 
Rules, 1980 as a special case. 

The Committee note with satisfaction that o_n being 
pointed out., the Ministry of Finance (Department of 
Revenue) ,have agreed to a,mend the Wealth Tax Act. 
1957 to make specific provisions requiring a valuer or for 
a person who has made an application for regi.tration as 
a valuer, to furnish particulars of his pas~ convictions for 
any offence or misconduct in his professional capacity. to 
the Board. Tile Committ<!c desire the MinisLty to take 
necessary action, to bring forth the amending logislation 
before Parliament expeditiously. 

The Committee are not cODvim:ed by the reply of the 
Ministry cf Commerce. The Committee focI' that with 
the experience gained over the year. since the coming int~ 
force of the Tea Act, 1953. it shQuld have been possible 
for the Government to lay down broadly, the requisite 
DOrms in tbe Licensing Order itself, to make it self-
conaained. 
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U. (i) 5Z. The Committee note from the reply of the IQdian Poats . 
and TeleJlllpbJ Department that the intention underlyiDg 
tho amendments made to rules 443 and Sl1{3) of the 
Indian Telegraph Roles is to empower the Department to 
cancel both the telephone and telel..conDCCtiooa if there i8 
a default on tbe part of the subscriber in pe~ of dues 
in respect of either service. The COlbmiUee feel that these 
amendmeots are not juatif18ble and are contrary to the 
spirt of the public utility service expected of the Depart-
menL The Committee, therefore, desire the Department 
to nullify the amendments forthwith to save the public of 

any avoidable hardship. So far -as recovery of outataDdinl 
dues is concerncci, tbe Departmeat should proceed to 
explore the legal remedies available to them including 
dilconnrdion of the particular service to deal with the 
defaulting subecribers. • 

·13. (il) 53. The Committee observe that there is no uniform 

J 3. (iii) 54. 

practice of giviDg notices for dieooanection of telephone 
and telex services. The Committee. therefore, desire the 
Department to evolve •. uniform pl'llCtice roprdiDg &erVice 
of disconnectioD notices in the matter of two' services and 
btcorporate the same suitably in the Indiaa Te1carapb. 
Rules to put it on a statutory (ootiq. 

The 'Committee further observe that tbere is no prov;' 
.ion in tbe Indian Telegraph Rules for representatioo by 
the agrieved party qaiDS1 tbe decision for di8coonectioo. 
of the telephone or telex service and tbat the requcsu for 
eatcnaion of time due to circumstaoca beyond the control 
of the subscriber are being coosidcred by the o16c~ of 
the Department OD tbe merits of eaeb cue.' The Com-
m~. therefore. desire that luitable provisions reprdina 
repfCSODtation apinat tbe decision to dilcoaDect the 
telephone or ttlel tcrvice and for the elteuion of time for 
reatoosbeyond one"s control. Ihould bt incorporated ill 
the statutory rules instead of leaving tbe matter to the 
diecretioD of the 00icia1s of the 'Department . 

. _-----
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14. 58. In view -of the circumstances stated by the Ministry of 
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16. 66. 

17. (i) 70. 
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Commerce, the Committee do not iDsist ~ . specifying the 
minimum rank of the officer to be authorised by the 
Secretary!Chairman of the Cardamom Board, as a special 
case. 

The Committee note that the Posts and Telegrapbs 
Department have since extended tbe period for makiDa 
deposits by the applicants upto 30 September, 1983 instead 
of 30 June, 1983. However, the Committee still feel that 
the rules should make 'Specific provisions for donlin, 
opportunity of being heard to those applicants who had 
not been able to make p~yments even witbin the extended 
period of time for reasons beyond their cootrol. As no 
useful purpose is likely to be served by insertion of the 
desired provisions at this stage, the Committee do not 
insist for an amendment of the rules for tbe prellent. The 
Committee will, however, Uke the' Department to take 
note of their views when~er such situations arise in 
future. 

The Committee note with satisfaction that, on beina 
pointed out, the Ministry of Home Affairs (Department of 
Personnel and Administrative Reforms) bave agreed to 
amend the Preamble to the Union Public Service 'Commit-
sion (Members) Amendment Regulations, J 983 so as t~ 
make it clear that these regulations were further to amead 
the UPSC (Members) Regulations, 1969. The Committee 
desire the Ministry to take the necessary action in the' 
matter oxpedfiiously. 

The Committee note from the reply of the Ministry of 
Industry (Department of Industrial Development) the 
difficulty in specifying the term 'iuc:n modiJicatjOJll' 
oc:curing in Rule 3 of the Dalmia Dadti Cemeat Limited 
(Ac:quisitioa anc' Tl'IUlIfer of Undertakings) Adminiltratioa 
of Funds Rules, 1983 and do DOt like to pursue the matter 
auy further. 
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The Committee note that with reaatd to the :term 
'appropriate authority' tbe Ministry subaorlbe to the view 
tbat the term has reference to the ·Centtal Govemmentl or 
the 'Concerned Government CoIliJi81ly' in the given 
context. The Ministry, however,agreed to examine the 

. matter further for modifying suitably the term-'appropriate 
authority' oa:urring in Rule 3 of the Dalmia Dadri 
Cem.ot Limited (Acquisition and Tranafer of Undcrtak-
inp> Administration of Funds Rules, 1983. ~ Com-
mittee. therefore, desire the Minit.try to amend the aid 
Rule to make the term more specific. 

The Committee note from the reply of the representa-
tives of t.,e Mi~istry of Commerce.· tbat Bye-Jaw 30B was 
introduced in the Tea Board Bye-laws witb the. 80Ie 
purpose of adopting of Central GO\'Crnmeot Empl0YCC8 
Welfare Schemes for the employees of tbe Tea Board. The 
representative clarified that it was not inteJided to amend 
or cJumac any provision of the Central Governmeat 
Scheme wbich was already in the GaZette, but to extend 
tbe benefit of such a scheme to the employees of the Tea 
Board. J n this connection the represeDtatives conceded 
that there would be no difficulty in notifying such schemes 
in the official Ga7.ette. The Committee trust tbat the 
Ministry would keep their assurance to the Committee 
tbat in the event of rhe application of any Central Govern-
ment Employees Welfares schemes and in particular 
Contral Govornment Employees Group Insurance Scheme 
to the employeea of· the Tea Board, the same would be . 
notified in tbe official Gazette. 

TbeCommiuee note with satisfaction the ac:tion taken 
by Government OD their earlier recommendations as 
indicated in Appendix-III. 



APPENDIX n 
(See Paragraph 51 of tbe Report) 

Extract tat. from :me No. 1/37/82-TR-2/N 

MiaIstr)' of La. aacI Justice 
._- -(Deptt. of Legal Affairs) 

Ref :-Note of the Department. 

Our attention has been drawn to rule 443 of the Indian Telegraph 
Rules which empowers the Government to disconnect the telephone or 
telephones if the subscriber does not pay the rent or other charges in respect 
of telephone.' Similarly section 511 of the Rules empowers the Government 
to disconnect the Telex for default of payment of rent. 

It has been asked frQm us if the telephone lin~ of a subscriber can be 
disc.>nnected for a defauk in payment of Telex dues or vice-versa. The 
department feels tbat telephone line of subscriber can be disconnected for 
default in payment of Telex dues and vice versa. Reliance is being placed 
upon the wontings of ITRs 443 which' provides that telephone lines can be 
disconnected if telephone or other dues are not paid by subscriber:' Similarly 
reliance is placed upon rule 511 (5) which provides that Telex connection can 
be disconnected for recovery of arrears or other money due from the subs-
criber. 

I have very carefully examined rule 443 and rule 511 (3t and (5) of 
the rules. According to the well established can of interpretation, these 
rules shall have to be interpreted eJustkm generi. In rule 443 words "other 
dues from the subscriber" arc to be read aloQg with preceding words. In 
view thereof, other dues means any other dues in respect of telephone. Simi-
larly. rule 511(3) does not empower the Government to disconnect the tele-
phone if there is a default of P4yment of rent in respect of Telex. 

We therefore do not agree with the views of the Department as expres-
sed jra the referrins note atpOrtioIl marked "N. 

(H: C. GUPTA) 
Asstt. l.egal Adviser 

4.2.I97l 
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LXXVI 
MINUTES OF THE SEVENTY-SIXTH SITTING OF THE COMMIITEB 

ON SUBORDINATE LEGISLATION (SEVENTH LOK SABHA) (1983-84) 

The Committee met on Saturday, 25 June, 1983 from 11.00 to 12.40 
hours. 

PRESENT 

Shri R.S. Sparrow-Chairman 

MEMBERS 

2. Shri Mohammad Asrar Ahmad 
3. Shri Xavier Arakal 
4. Shri Amal Datta 
S. Shri B.R. Nahata 
6. Shri T. DamodarReddy 
7. Shri Salish Prasad Singh 

WITNESSES 

Representatives of the Ministry of Commerce 

1. Shri V.C. Pande, A.ddltional Secretary 
2. Shri J. Sanyal, Deputy Chairman, Tea Board 
3. Shri K. Sandilya, Director 
4. Shri P.S. Randhawa, Under Secretary. 

Representatives of the Ministry of Works and Housing 

1. Shri M.K. Mukherji, Secretary. 
2. Shri M. Srinivasan, Joint Secretary. 
3. Shri Krishan Pratap. Director of Printing. 
4. Shri Amrik Singh, Controller of Publications. 

Sf!CRBT ARIAT 

1. Shri H.O. Paranjpe-Joint Secretary 

2. Shri T.E. Jagannathan-Senior Legis/ative Committee Officer 

2. The Committee first heard the representatives of the Ministry of 
ec.... au. (Department of Commerce) regarding the Tea Board (Amend-
JlellUa,o-aaws, 1978 (GSR 458 of 1978). 
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. 3. During evidence, the witness stated that Bye-Iaw-30B was specifically 
introduced in the Tea Board Bye-Jaws with a view to adopt the scheme of 
inluran(.'t,social security and· other welfare benefits 'for 1'!0n-Govermnent 
employees of the Tea Board, Under B)e-law 308. the Tea Board had no 
choice but to adopt the scheme of the Government in toto. The Tea Board 
was not free to amend or change any provision of the Centra1 Government 
Scheme. The Tea Beard wouJd only be extending a well-kno'!n scheme. 
which was already tbere in the Gazette, to-a further group of persons. The 
witness subscribed to tbe vie"" tbat re-notification of the schetDe de nopo was an 
avoidable repetition in that respect. In case, the Tea Board desired to adopt 
a scheme other than the one applicable to the Central Government employees, 
it could not operate the same und~ Bye-law 30B. The witness, however, 
admitted that there was no difficulties in notifying tbe scbeme in the O&zette 
again. 

4, The witness informed the Committee that an insurance scheme was 
already in operation for the benefit of employees of the Tea Board. When the 
Tea Board proposed to extend the Central Government Employees Insurance 
Scheme to ltS employees. the Government felt that a new bye-law might be 
added to the Tea Board Bye-laws to carry out the purpose in view. Ulti-
mately. Bye-law 30B was incorporated on 28 March. 1978., However the 
proposal for eltension ('If the Central Government Employees Insurance 
Scheme continued to remain under consideration of the Government and so 
rar no ~efils had been extended under Bye-taw 3OB. 

5. When asked to state the reasons for delay in getting approva1 of 
the Government. the witness stated tbat the Ministry of Finance did not 
favour the straigbtaway adoption of the scheme. The Ministry pointed out 
tba~ the insurance premium of the Central Government Employees Insurance 
Scheme was very low as it .... as based on a large number of employees. The-
Tea 'Board miJht not be able to generate the requisite corpus of funds to 
sUltain the scheme on self·financing basis with comparatively much smaller 
number of its employees. The employees of the Tea Board could also not be 
amalaamated with the Central Governme(lt employees on a self-financinl 
basis, as the premium in the case of Central Government employees was very 
low and the Central Oovernmont had to give full benefits to all. In tbe later 
half of 1981. tbe Tea Board was advised to find out as to what the Life 
l1lsurance Corporation could do in fOl mulalinj a similar scheme for their 
employees in providin, a suitable insurance scheme. 

6. The witness further stated ,"'at the Central Government Employees 
Jasurance Scbeme was introduced for the first time at a very low pmDi~ . 
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rates. The Ministry of Finance then asked the various statutory boards and 
autonomous bodies to examine the pros and cons of the scheme so :IS to run 
a similar scheme for their employees without asking for Govemment help 
for any liability that might accrue on the basis of the new scheme. The 
witness added that the financial implications of intro~ucing a parallel scheme 
. bad since been worked out by the Tea Board. The Tea Board authorities 
had since worked out that it would be possible for them to sustain the scheme 
Oil their own on the pattern of premium appli.cable to the Central Govern-
ment employees. The matter was under consideration of the Associate 
Finance for the present. 

7. The witness promised to send a written note to Committee stating 
the exact position about the problems as were arising in getting through the 
scheme. The witness, however, submitted that it would be difficult for them 
to exactly estimate the time that might involve in bringing the scheme on the 
statue. 

(The Witness then withdrew) 

8. The Committee then heard the. representatives of the Ministry of 
Works and Housing regarding the delay in supply of Gazette., notifications 
meant .for examinatiotl by the Committee on Subordinate Legislation. 

9. During evidence, the witness stated that in May. 1982, certain 
instructions were issued as to the manner in which the different types of 
matters were to be printl!d and places where these should be printed and how 
the issues of extraordinary gazette should be handled. The witness pointed 
out that a foremost difficulty had been that the covering letters containing 
the printing material for the pross did not usually bear a date, which gave 
rise to complacency. The witness agreed that there was need for imrovement 
both at printing and despatch stage and that he had given instructions to 
give priority to the Lok Sabha and Rajya Sabha Secretariats and the 
concerned Ministries. The witness admitted there had been slips th,at should 
not have happened. 

10. The witness further explained that different parts of the gazette 
were not printed in different preSses. The copies of the gazettes were 
despatched after collecting all the parts. To curb delays on that score, the 
witness suggested thllt if the Committee 80 wished, the gazette could be 
forwarded in parts as and when received without waiting for all parts to come 
{II a complete whole. 
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11. When pointed out that a reappraisal of the W'boJescheme of work 
in the preu was necessary, the ~itness agreed to make an in-depth revfc:w or 
each pre" and process as to bow delay could be reduced. When told that 
the requirement of the Committee was limited to only gazettes which related 
to subordinate Jepslation, the witness reiterated that he bad taken DOte.of 
liviD. top priority to the requiremei1ts of the Lolc Sabha and Rajya Sabba 
Committees. . 

12. Wh.:n told that if the particular gazette saw the light of the day 
ten to fifteen days after the actual date of its printing, it would mean givina 
retrospective eft'ect to such 'subordinate legislation, the witness stated that 
whenever anytbing was to be printed overnight, they made use of extraordi-
nary pzette, but in other cases notifications were printed in the subsequelrt 
iuucs of the Gazette. . 

13. To a question. the witness informed that gazette copies were 
,uppJied to tbe Kitab Mahal within one or two days. To a further questi~ 
tbat when copies could be made available to Kitab Mahal "within onc or two 
days, 'wby could tbese not be made available to Lok Sabha also within the 
.. me time, the witness stated tbat he already bad a meetiag for the purpose 
ud was looking into it. 

14. Tbe witnen further assured that a comprehensi\te note wcntfdbe 
sent to the Committee after checking up aU bottlenecks for not being able to 

. adhere to the correct schedule of supply and 'that would also indicate the 
patltion in future in that reprd. 

15. 

(The wilMl8U then withdrew) 

TIN Com""tU~ lhen adjournl!d 



XCII 

MINUl'ES OF THE NINETY-SECOND SIITING OF THE 
COMMfITEE ON SUBORDINATE LEGISLATION 

(SEVENTH LOK SABHA) (1983-84) 

The Committee met on Monday, 30 January, 1984 from 11.00 to 12.15 
boon. 

PRESENT 

Shri R. -So Sparrow-Chairman 

MEMBERS 

I. Sbri Mohammad Asrar Abmad 
3. Shri Dalbir Singh (Madhya Pradesh) 
4. Shri Amal Datta 
S. Shri B. Devarajari 
6. Shri Brajamohan ~ohanty 
7. Sbri Satish Prasad Singb 

SI!CRETARIAT 

Shri T. E. Jagannathan -Senior Legislalive CommIttee 
Officer 

2. At the outset, on hearing the sound of the gun fired at 1 I A.M., the 
Members stood in silence for two minutes in memory of the martyres who 
laid their lives in the struggle for freedom of India. . 

3. The Committee then considered Memoranda Nos. 242 to 246 as 
foUows :-

(I) The IndiQIIlnstitllte of Legal Metrology Rules, }980 (G.S.R. }94-£ of 

198OHMemt1l'Qll(/um No. 242) 

The Committee discussed tile above Memorandum for sum time and then 
poItpOoCd its consideration to a future date. 
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(if) The Wealth-tax (Second Amendment) Rules, 1980 (5.0. 7j-£ 0/1980) 
-(Memorandum No. 243) 

S. The Committee noted, with satisfaction that on being pointed out by 
them, the Ministry of Finance (Department of Revenue) had apeed to amend 
the wealth·tax Act. 1957 to make specific provisions requiring a person, who 
WII$ registered as a valuer or who had made an appijcation for registration u 
a valuer, to himish particulars of his ·conviction for any offence or miscon-
duet in his professional capacity to the Board. The Committee desired the 
Ministry to brin, forth the necessary amending legislation in thaueprd before 
Parliament expeditiously. 

(III) T",e Ministry of Foreign Trade, Import and Exporl Trade Control Orgll 
nlla110n (Clalll and Closs II POlIS) Recruitment (Amendment) Ruin, 
1980 (G.S.R. lOBI of 198O)-(Memorandum Nfl. 244) 

6. The Committee noted fr6m the reply of the Ministry of Commerce 
that interests of no one had aleeted ad"crscly by the retr(lspective operation 
of the amendment made to the Recruitment Rule" or Class I and Class D 
Posts in the Import and 'Export Trade Control OrgaDisation. 

This was, however, contrary to their earlier reply which .tated fbit some 
persons in the Import and Export Trade Control Organisation had suffered 
hardship afier merser in matters like seniority, etc. The Committee directed· 
that the Ministry mipi be asked to reconcile the position. lhe Commiltee 
deplored the delay in finalisation of the amendment and emphasized that such 
prolon,cd delays should be cut short by arranging higb level meetings bet-
ween the concerned Ministries to expedite the malters. 

(Iv) TM r,a WanhDuus (Licensin,rc) Ord,.r, 1980 (S, O. 98J-E of /980)­
(MmtOrandiun No. 24") 

(A) 

7. The Committee noted from the reply of the Mit.ristry of Commerce 
that the power to levy fee in respect of licences bad been derived by necessary 
implication from the provisions as contained in Seelio,) 21 ( I) (b) and 30 (3) 
(c) of tboTea Act. 1953. The Committee also took note of the provisions .. 
contained in Section 49 (2) (p) of the said Act wrucb ooDferrcd power on abe 
Central Government to make rules to provide for the fees to be levied in rea-
peel of' lk:ences. permits and permissions i,ssued under the Act. The Committee 
oonsidered the provisions as adequaw and decided DOt to PUrsue the .... ..-
uy~. . 



(B) 

8. The Commi.:tee did not consider the reply of the Ministry as sat.s-
factory. Tbe Committee were of the view tbat with the experience gained over 
the years ever since the coming into force of the Tea Act, 1953, it should 
have been possible for the Government to lay down at least in broad clear 
terms, the requisite norms in the Licensing Order itself to make it· self-con-
tained. 

(v) The Indian Telegraph l:A.mendment} Rules, 1983 (G.S.R. 86-£'0/ 1983) 
-{Memorandum No. 246). 

9. The Committee noted from the reply of the Indian Posts and Tele-
araphs Department that the intention underlying the amendments made to 
Rules 443 and 511 (3 )of the Indian Telegraph Rules was to empower the 
Department to cancel botb-telephone and. telex-connections if the subscri~r 
defaulted in payment of dues in respect of either service. The Committee' 
regarded the amendments as grossly unjustified, uncalled f~r and contrary to 
tbe spirit of the service expected· of the Department. The Committee, therefore, 
desired tbe Department to nullify tbe amendments fortbwitb to save the public 
from any avoidable hardship. So far as reCovery of any outstanding dues was 
concerned, the Department should proceed to. explode tbe legal remedies 
available to them including disconnection of the particular service. 

10. The Committee further observed tbat there was DO uniform practice 
in the matter of giving notices· for disconnection of telephone and telex ser-
vices. The Committee desired the Department to follow a upiform practice in 
the matter of two services· and place the same on a statutory footing by 
incorporatiog it in the IDdin Telegrapb" Rules. 

11. The Committee noted with concern t&.t the Indian Telegraph Rules 
did not provide for representation asainst tbe decision to disconnect the tele-
phone or telex service but officers in the Department considered individual 
requescsfor additional time d~ t~ circumstan~s beyond the control of the 
subscriber favourably. The Committee desired tbe Department to incorporate 
the aeoessary provisions to that effect in the statutory rules instead of leaving 
it to the moods of tbe officers concerned. 

The Committee thmadjourned,to meet alliin on 31 Janual'Y, 1984. 
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MINUTES OF THE NINETY-THIRD SllTU",O OF THF 
COMMITTEE ON SUBORDINATE LEGISLATION 

(SEVENTH LOK SABHA) 0983-84) 

The Committee met on Tuesday, 31 January, 1984 from 11.30 to 12.25 
hours. 

PRESENT 

Shri R.S. Sparrow-Chaunuur 

2_ Shri Mohammad Asrar Ahmad 
3. Shri Ashfaq Husain 
4. Sbri Dalbir Singh (Madhya Pradesh) 
5. Shri Amal Datta 
6. Shri B. Devarajan 
1. Shri T. Damoder Reddy 
8. Sbri M.S.K. Sathiyendran 
9. Shri Vijay Kumar Yadav 

SECRETARIAT 

Shri T.E. Jagannathan-Smior u,ulative Committee Ofjice,. 

2. The Committee considered Memoranda Nos. 247 to 25) as vndel: : 

(I) The CtltlMmOm (Amendment) Ruks. 1982 (GSR US 0/ 1983)-
(Memorondum No. 247) 

3. The Committee accepted the explanation of the Ministry of Com-
, merce ~gardinl the amendment of Rule 42 of the Cardamom Rules, 1982 to 

enable delcaalion of powel'" to regional officers in places like Sikkim aDd 
Karnatnka to sian cheques for making payments and ~o afford feasibility ror 
t\lture. 
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(ii) The Indian Telegraph (Second Amendment) Rules, 1983 (G.S.R. 175 
of 1983HMemortmdum No. 248) 

4. The Committee appreciated that the Ministry of Communications 
(P &: T Department) had extended the period from three to six 'months. The 
Committee, however, found it unreasonable if the application was cancelled 
on the ground of non-deposit of the amount by tbe applicant, within .the 
extended period, due to reasons beyond his control, and that no opportunity 
was given to him to explain the reasons for his failure to do so. 

(Ui) The Department of Electronics (ASSistants' GI'au Ope~ Competitive 
Examination) (Amendment) Regulations, 1983 (G.S.R. 303 of 1983)­
(Memorand~m No. 249) 

S. The Committee desired the Department of Electronics to provide 
for refund of the fee from SO to 7S per cent in the case of Assistant Grade 
Examination so as to fall in line with the practice obtaining in the Assistants' 
Grade Examination held by the Union' Public Service €ommission.The ' 
Committee, however, further desired that it might be enquired fFom the 
Department of Electronics as to the quantum of fee charged from the candi-
dates for appearin. in the said examination. 

(M The Union Public Service Commission (Members) Amendment' 
Regu/ations,1983-(Memorandum No. 250) 

6. The Committee noted that the Ministry of Home Affairs (Department 
of Personnel and Administrati,ve Reforms) had a.reed to amend the Preamble 
to the said Regulations with a view to make it clear that these re.ulations 
were further to amend the UPSC (Members) Regulations, 1969 aDd desired 
them to expedite action aa:ordingly. 

(lI) The Dalmia Dadr; Cement Limited (Acquisition and- Transfer of 
undertaJcinga-) Administration of Funds Rules, ,1983 (S.O. jJa4 F of 
1983HMemortmtlum No. 251) 

7. With regard to the term 'such modifications' occurring in Rule 3 of 
the Dalmia Dadri Cement Limited (Acquisition and Transfer of Undcrtalcinss) 
Administration of Funds Rules, 1983, the Committee noted from the reply of 
the Ministry'''Of Industry that it would be difficult for them to provide in the 
rules the specific modifications which could be made 'at any point of time. In 
view of the reply of the Ministry, the Committee decided not to pursue tbo 
matter any further. 
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8. With regard to the term 'appropriate authority' the Ministry sub-
scribed to tbe view that the term had refel'CllCe to the 'Central Government' 
or the 'concerned Government Company' in the given context. The Ministry 
were, however, agreeable to further examine the matter so as to modify the 
term suitably, if so considered necessary. The Committee desired the Ministry 
lOmakethe term more specific. 

The Committee then adjourned to meet again on 9 February, 1984. 



XCVI 

MINUTES OF THE NINETY·SIXTH SITTING OF THE 
COMMITTEE ON SUBORDINATE LEGISLATION 

(SEVENTH LOK SABHA) (1983~84) 

.. 
. The Committee met on Monday. 20 February, 1984 from 15.00 to 16.25 

hours. 

• 

PRESENT 

Shri R.S. Sparrow-Chairman 

MEMBERS· 

2. Shri A.E.T. Barrow 
3. Shri Ashfaq Husain 
4. Shri Dalbir Singh (Madhya Pradesh) 
5. Shri B. Devarajan 
6. Shri Brajamohan Mohanly 
7. Shri M.S.K. Sathiyendran 
8. Shri Vijay Kumar Yadav 

SECRETARIAT 

Shri R.S Mani-Senior Legislative Committfe Officer 

2. The Committee considered the following Memorandum : 

The Indian Institute of Legal Metrology Rule.f, 1980 (G.S.R.194-E 
1980)-(Memorundnm No. 242) 

'A' 

Courses to be imparted at the Institute of Legal Metrology 

3. The Committee felt that the reasons given by' the Ministry were not 
convincing in as much as the Institute of Legal Metrology had been set up as 
far back as in the year 1962 and there was no justification in their argument 
to say. after a lapse of two decades. that the scope and coverage Of Legal 
MOII'OIoIY in the country was stiD in a stage of Dux. Too Committee desired 
.... t t1Ic courses to be imparted at the Institute should be specified. to t~ 



extent possible, in the Rules to inf.orm the trainees about the ,details of the 
subjec:ts to be covered under the various long-term and short-term courseS as 
in the case of prospectus of the Universities. 

'B' 

Curriallum and CqUTIt!S 10 be imparted at the Institute. 

4. The Committee desired that the actual duration and curriculum of·. 
the courses to be impnrted at the Institute 'should be also specified in the Rules 
IS'SUgested earlier. 

'CO 
(lualiflcationl fo, ptrlOM to be eligible for admisSIon In the Institute. 

S. While noting that the Department had agreed to • record reasons in 
writing for grantina r.daxation in the educational qualificatio~s, the Committee 
desired that a statistical analysis of the relaxations granteeS during the last , 
years, indicating the reuons therefor in each case, might be furnished to them 
for their perusal. 

'0' 

Regulation of admisrionl to the In.llitute 

6. The Committee were not satisfied witb the reply of the Department.' 
It was observed that there was notbina new in the reply as Rule 7 of the rules 
ibid Itsel' wu clear to the extent that the po~er of the Principal in. the matter 
of admission was restricted by tbe provision that the previous approval of the 
Director was necessary. The Committee, were of the view that tbe Depart-
ment should lay down suitable guidelines as a safeguard against any arbitrary 
use of the dilicretionary pow~rs vesl~d in the Principal/Director of the Institute 
in the matter of admission. 

'E' 

C01lltl""'ion of Advisor, Committ~e 

7. After considerina the reply of the Department of Civil Supplies and 
the comments of the Ministry of Law regarding constitution of an Advisory 
Committee to advise ~ovemme.nt, the Committee approved the reply of the 
Department which read as follows : 

"In Sub-rule (1) of ruk S, the word 'may' appearing in the .us. 
Ijnc wjll be substituted by the word ·shaJ,. ... 
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'F 

Co-optfng memiJen 011 the AdvisQry Committee 
..... ~. 

.' 8:· The :Com~iMec agree,t:with the advice of the Miqistry of taw tha 
it was better if some guidelines were provided for ~opting members on thet 
Advisory Committee. The Committee accordingly desired the Department of 

Civil Supplies to take Decessary action on th~se Jines. . 

'0" 

LayinB down oj procedure oj the· Committee 

9. Not being satisfied with the reply of the Department, the Committee 
insisted for laying down the procedure, includng the quorum at its meetings, 
to be foUowed by the Cominittee:in the lule itself instead of leaving it to the, 
discretion of the Committee. ... 

'H' 

Reconstitution of the Committee 

1.'. After considering the reply of the Department of Civil Supplies and 
the comments of the Ministry or taw . regarding reconsititution of the 
Committee, the Committee desired the Department to specify in the Rule, the 
outer limit of the period upto' which the term of the Committee could be, 
extended. 

'I' 

h'lfllatlon by nominated member 

11. The Committee did not agree with the contention of the Deparment 
that as the function of the Advisory Committee was of a developmental 
nature, there would be no delay in accepting the resignation and hence there 
aPPfared to be no need to prescribe the peijod within which the resignation of 
.• nominated member of the Committee should be accepted. The Committee 
were of the opinion that the Department should have, no difficulty in prescrib-
iJtI the same in the Rule. 

'J' 

Power, of the IMlitute to grant certificates, diplomas and honoranium 

12. The CoDUDittee noted that though according to the. DepartmenU 
tile payment of honorarium would be subject to ad.ministrative .and financia 
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control of the Central Government, yet the Committee felt that payment of 

honorarium beiD, a substantive provision it was but imperative for the 

Department to derive this power from the Act itself by amending the same to 

the desired effect. 

'K' 

Chlll'ging of Feel 

13. Bein, satisfied with the reply of the Department regarding charsm, 

of fees for laboratory facilities, the Committee decided riot to pursue the 

matter further. 

The Committu thol tIIljourned. 



XCVII 

MINUTES OF THE NINETY-SEVENTH SITTING OF lItE 
COMMITTEE ON SUBORDINATE LEGISLATION 

(SEVENTH LOK SABHA) (1983-84) 

1be Committee met on Thursday. 19 April. 1984 from 1.5.30 to 16.15 

bours. 

PRESENT 

Sbri R.S. Sparrow-Chai,,,",,, 

MBMBBU 

2. Shri Mohammad Asrar Ahmad 
3. Sbri A.E.T. Barrow 
4. Sbri Amal Datta 
5. Shri BrajaQlohan Mohanty· 
6. Sbri C.D. Patel 
7. Sbri Cb8ndrabban Atbare Patil 

l. Shri D.C. Pande-IolI'Il Sec",., 
2. Sbri S.D. Kaura-Chief LeglllatlvI Co"'''''ttee 0licer 

3. Sbri R.S. Mani-S,"ior LegillfIIIN CD""""te, O/k." 

2, The Committee considered aad adopted their draft Twtaty-ftfth 
Report. 

J. The Committee authorised the CbairataD ad, ill . 1111 ....... 11m 
Owldrabban Athare PatiJ to preseat the lAid Report to .' Houle 0'8·" 
behalf on 7 May. 1984. " . 
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